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6. ORDER DATED 18.5.2000, 

Heand Mr.?.  V. Randas,leam1 cQlnsel for the 

applicant and Mr.B.K.Nayk,learne1 Additional standing 

CO.insel appearing for the Respondts and have also 

peLused the records. 

petitioner's grievance in this case is that 

while working as EDDDA in Bhatipada SO,he applied  

in respse to a notice for taking the Departmental 

ami na ti on for pr cm c'tj on to the C ad re of p os trnan 

and in the order date:1 26.12.1996at Anri!>cu re-i, 

he was declared to have cane cut successful.Other 

persr-nj who also came cut successful were .giv&i 

appointmt as pctman but his order of appcd.ntment 

was withheld. That is why, hehas Come up in this 

original AppliCatictl lbt, a;directia tothe'ReSP0fldEt 
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N00 2 Lo issue appcdntrnent and posng ole: to him 

in pirsuance of nurc1 

Resp-ndents have stat1 in thJ. r counter that 

while applying for appeaWg at the DePartrflent 1  

i.arninatc(, applicant fil. a SLC in which. his date of 

birtl was shain as 01.0.1.953 and an ve:ifiction with 

the schocl  authorities, this SIJC was fcj.i.nd to be a 

bogus one and it was reported by the School that he 

had not pass class VIII.SubSeierit1Y applicant 

submittEd a SLC in whiChhi o da te of birth was shc*,n 

as 1.9.1956.Rspclidents have stated in their conter 

that on verification this SLC has been fo.nd genuine. 

It has been further stated by the Respcndents that the 

case of the applicant was referred to the regienal. 

office who directed that- the applicant's case shaild 

be rut up before the Revdoq DPC in oder to take a final 

vi(*; in the rnatter.Itts further stht€d that in rursuanCe 

of the ox1er of the Tribunal one pcet of postman has been 

kept vacaflt%In 'cie of the aoOve, this OA is disposed (if  

w i th a di r€c U on to the Resp and i zs tha t the case of th e 

applicant shaild be plc& oefore the ReviEw DIC within 

a period of 90 days frurn the date of receipt of a copy 

of this order and a final viEw,  De t;akEi with regard to 

his appointment/pos ting 	as pos tman. It is ft rther 

noted that if the, applicant has any grievance with. re:c1 

to the final order to be passed by the authorities, 

he is ftee to approach this Tribunal, 

i4 th the above abs ervati cns and di tee U ons 

the o riginal application is disposed of.No costs. 
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